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PART III.
Regulations, Orders, Notifications, Rules, etc., issued by the 

Governor and by Heads of Departments.

arrested in accordance with the provisions 
of sub-rule (1) of the said rule may be 
committed.

HOME AND FINANCE DEPARTMENTS.

By order of the Governor,
P. T. MANSFIELD,

Chief Secretary to Government.

NOTIFICATIONS.

The ISLh October 1039.

No. 8629-A.—In exercise of the powers 
conferred by clause (b) of sub-section (2) 
of section 241 of the Government of India 
Act, 1935, the Governor is pleased to make 
the following amendment to the Orissa 
Service Code : —

Appendix 4, Page 87.—Delete the item 
« 8 Record supplier, Office of the Director 
of Public Instruction”.

EDUCATION, AND HEALTH AND 
LOCAL SELF-GOVERNMENT 

DEPARTMENTS.

NOTIFICATION.
The 1st November 1939.

No. 6034-E.—In exercise of the powers 
conferred by clause (5) of section il of the 
Bihar and Orissa Excise Act, 1915 (B. & 0. 
Act II cf 1915), the Governor of Orissa 
is pleased to prohibit the transport of 
country spirit from the licensed shops in 
the district of Sambalpur to any place 
outside such shops.

roBy order of the Governor, 
M. K. VKLLODI,

Chief Secretary to Government.

The 1st November 1939.
No. 5667-C.—In exercise of the powers 

conferred by sub-rule (2) of rule 129 of the 
Defence of India Rules, th3 Governor of 
Orissa is hereby pleased to specify ‘jail 
custody’ as the ‘ custody’ to which persons

By order of the Governor,
S. DAS,

Secretary to Government. .
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a well and village path, notice to that effect 
is hereby given to all -whom it may concern 
in accordance with .-th^ provision of sec­
tion 4(1) of the Land. Acquisition Act I of 
1894 as amended by .tlie-'L’and Acquisition 
Amendment Act XXXVIII of 1923 and the 
Governor of Orissa hereby authorises the 
Sub-Collector, Berhampuij, his staff and 
workmen to exercise the powers conferred 
by section 4(2) of the Act. Under sec­
tion 3(c) of the same Act .the Governor 
of Orissa appoints the Sub-Collector, Ber- 
hampur, to perform the functions of 
a Collector under section 5-A of the Act.

Schedule. '

District—Ganjam.
' Taluk—Berhampur.

Estate—Chikati.

revenue and development 
departments.

NOTIFICATIONS. 

The 17th October 1939.
No. 4560—La 108/39-R.—Whereas it 

to the Government that the landappears
specified in the schedule below and situated 
in the Kapilapuram village, Gunupur laluk, 
Koraput district, is needed for a public 
purpose, to wit, for constructing Local 
Fund -Hospital buildings, notice to that 
effect is hereby given to all whom it may 
concern in accordance with the provisions 
of section 4 (1) of the Land Acquisition 
Act 1 of 1894 as amended by the Land 
Acquisition Amendment Act XXXVIII of 
1923; and the Governor of Orissa hereby 
authorises the Sub-Deputy Collector, 
Gunupur, his staff and workmen to exercise 
the powers conferred by section 4 (2) of 
.the Act.

Village—Brahmananowgam.
Description of land—Dry, S. no. 10/2 

Part estate jeroyiti.
Under sub-section (4) of section 17 of the 

Act, the Governor of Orissa directs that in 
view of the urgency of case the provisions 
of section 5-A of the Act shall not apply to 
the acquisition of the waste or arable lands 
specified in the Schedule.

Schedule.

Name of owner' or occupier—Kudi-
Sahu;

Mole war mdar—Minor- zamindar 
of Chikati represented’-Jby. the- 
E stat e Col lector, Berhampur.,:.; y '

‘ -r ir~ V ‘J"

Boundaries of the land required to be 
taken up—

varamdar—Tonkodhoro

North—Part of S. no. 10/2,
East—Village street,
South—Part of S. no. 10/2,

West—L. F. Road poramboke S. no. 22.
Approximate extent to be taken up~ 

0*05 acre. *

Whether wmste or arable—Arable.

District—Koraput.

Taluk—Gunupur.

Village—Kapilapuram.
Description of [land, wet or dry, inam 

or poramboke with survey or paimash 
no.—Inam, dry, Patfca no. 9.

Name of owner or occupier—
Owner—The Maharajah of Jeypore.
Occupier—Sesibhushana Bevartha 

of Gunupur.
Boundaries of the land required 40 be 

taken up—
North
East

The 1st November 1930.

No. 37S0-D.—The following draft of 
certain amendments to the Bihar and 
Orissa State Aid to Industries Rules, 1923, 
which, in exercise of the powers conferred 
by section 32 of the Bihar and Orissa State 
Aid to Industries Act, 1923 (Bihar and 
Orissa Act VI of 1923), the Governor of 
Orissa proposes to make, is hereby published 
for the information of persons likely to be 
affected theicby and notice is hereby given 
that thevdraft will be taken into Considera­
tion on or after the 20th day of December 
1939.

^-West and dry land of 
Seshibhushana Bevartha.South

West

Approximate extent to be taken up— 
5T5 acres.

Whether waste or arable—Arable.
Any objection or suggestion which may 

be received from any person with respect to . 
the said draft amendments before the date 
specified above will be duly considered. •

Draft Amendments.
(1) For the words ‘six and a half’ • 

occurring in line 9 of rule 2 of the said 
.rules, substitute the word ‘five’.

The 31st October 1939.
No. 4626—La-94/39-R.—Whereas it 

appears to the Government that the land'’ 
specified in the schedule below' and situated 
jn the Brahmananowgam village in Chikati 
estate, Berhampur taluk of Ganjam district, 
j s needed for a public purpose, to wit, for
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(2) For the figure ‘8’ occufi.ng in line 3 
of rule 2 B of the said rules, substitute the 
figure <6\

OFFICE OF THE REVENUE 
COMMISSIONER.

(3) For the w4ord • *. seventy * occurring in 
line 3 of rule Gofrtho said rules, substitute 
the word ‘ fifty’

NOTIFICATIONS.
•; The loth October 1939.

•No. 5388-A—VII-2/39-La.—In exercise 
of the powcis delegated under section 5 of 
the Madras Survey and Boundaries, Act,
T923 (Madras Act VIII of 1923), the 
Revenue Commissioner of Orissa hereby 
directs the survey, under the provisions of 
the said Act, of the boundaries of the 
unenfranchised washer in am "-dry laud in 
S. no. 290/2 described below required 
for the constructiou of a well in village 
Naikanipali in Kudala taluk in Gan jam 
district and the adjoining estate lands.

Schedule.

District—Ganjam.
Taluk—Kudala.
Village —Naikanipali.
Description of land, wet or dry, inam 

or poramboke with survey or 
paimash number —Unenfranchised 
washer inam dry, survey ho. .290/2 
part.

Names of the owner and occupier—
Pattadar—(1) Kelu Sethi, (2) Ghana 

Sethi.
Occupier and enjoyer—(1) Suira 

Khuntia, (2) Udaya Khuntia, 
v (3) Gopi Khuntia, (4) Bhima

Khuntia, (5) Eka Khuntia,
(6) Ananta Khuntia and (7) Gadai 
Khuntia.

Boundaries of the land required to be 
taken up—
North—S. no. 290/2 part,
East—S. no. 290/3,
South—S. no. 290/3,
West—S. no. 290/1.

Approximate extent to be taken up— 
0-05 acre.

Whether waste or arable--Arable.

The 1st November 1939.
No. 3793-D.—In exercise of the powers 

conferred by sub-seclion (b) of section 2 of 
the Orissa Hindu Religious Endowments 
Act, )939 (Orissa Act IV of 1939), the 
Governor of Orissa is pleased to direct that 
the said Act shall come into force, with 
effect fr m the 4th November 1939.

By order of the Governor, 
W. W. DALZ1EL, ' 

Secretary to Government.

LAW, COMMERCE AND LABOUR 
DEPARTMENTS.

■i-y

^‘ ' ■;-■ NOTIFICATIONS,

TliaUlh October 1939.
7111 -Com!—In exercise ’ of the 

powers conferred by sub-section (1) of sec­
tion 92 of the Government of India Act, 
] 935, the Governor of Orissa is pleased to 
direct that the Insurance Act, 1938 (IV of 
1938), as amended by the Insurance 
(Amendment) Act, i939, (XI of 1939), 
shall apply to all the partially-excluded 
areas of the Province of Orissa.

No.

i •

The 18th October 1939.
No. 7154-Com.—It is hereby notified for 

general . information that the Port of 
Raugoon is declared free irom plague and that 
the existing regulations for the prevention of 
the introduction of plague by sea which 
were enforced in tho ports of Orissa against 
vessels arriving from Rangoon are with­
drawn.

The loth October 1939.
No. 5405—VII-67/39-LA.—In exercise of 

the powers delegated under section 5 of the 
Madras Survey and Boundaries Act, I 23 
(Madras Act VIII cf 1923), the Revenue 
Commis ioner of Orissa hereby directs the 
survey, under the previsions of the said Act, 
of the boundaries common to the zainin- 
dari dry land described below, required 
for the Medical dispensary and quarters 
and the adjoining Government lands.

Schedule.
District—Koraput.
Taluk—Bissemcuttack.
Village— Chottambo.
Description of laud, wet or diy, inam or 

poramboke, with suivey or paimash 
no.— Zamindari dry.

By order of the Governor, 
C. G. NA1R, 

Secretary to Government.

7 he 1st November 1939.

No. 7272—IIP-19/39-Com.— Intimation 
having been received of the outbreak cf 
plague at Rangoon it is hereby notified 
for general information that Rangoon is 
declared to be an infected port and that the 
existing regulations for the prevention of tho 
introduction of plaguo by sea will be enforced 
in the ports of Orissa against vessels arriving 
from Rangoon.

C. G. NAIR,
Secretary to Government.
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East—Mango tope of Mokhsadar of 
Ambodala,

Souths—Wasje land of do.,

West—Parvatipur-Central Provinces 
Road.

Whether waste or arable—Waste.

Kamo of owner or occupier—Kancha- 
inoui Patrani, guardion-of Sadananda 
Patra, minor Mokhsadar of Ambodala, 
owner and occupier.

Boundaries of the land required to be 
taken up—
North —Waste land belonging to the 

Mokhsadar of Ambodala,

• The 30th October 1939.
No- 5575 (a)—VII-43/39-La.—In exercise of the powers delegated uuder section 5 of the - Madras 

Survey and Boundaries Act, 1923 (Madras Act VIII of 19 23), the Revenue Commissioner of Orissa 
hereby directs the survey, undir the provisions of the said Act, of the boundaries common to the 
estate land described below and the adjoining Government land in village Narangamalliguda in 
taluk and district Koraput.

Schedule.

3Boundaries of the land to be taken up. 2*
S3 o

■3: Description of land, 
wet or dry, inam 

I or porauibobe, with 
survey or 

paimash number.

Name of the owner or 
occupier.

s
.§3 IsI i o West.Korth. South. SiEast..1 I 'Z2.2 e a £> Ic. <3

)
873 4 6 921 5 10 11

Oicner.

.Maharaja ofJeypore
Acrces.

d 1. Unsurveyed 
zamindari waste.

Portion of the 
same land.

Portion of the 
sume land.

Plot 2 ■ Old K. P. 
Road.

0'3d Waste.
S’ ag Occuvicr.

Mabar.-ja or Jcypore. 
Hari Mall

§ dC3S ao aUS

§ 2. Ditto raiyati 
dry.

01.1 X. P. 
Road.

DittoDitto Plot 1 Arable.1*38
& 1’72

The 30Ih October 1939.

No. 5575(B)—VII-43/39-La. —In rxercise of ihe powers delegated under section 5 of the Madras 
Survey and Boundaries Act, 1923 (Madras Act VIII of 1923), the Revenue Commissioner of Orissa 
hereby directs the survey, under the provisions of the said Act, of the boundaries common to the 
estate land described below and the adjoining Government land in village Ohindri in taluk and district 
Koraput.

Schedule.

5Boundaries of the land to be takon up. a
3 aSiDescription cf \*vj 

land, wet or d.y, 
inam or povambok-j, 

with survey or 
paimash number.

si 2Kamo of the owner or 
occupier. d

■Sd4 g
sis Korth. East. South. West. P5 S5 a =

3 H [ >
O A 
X d

&
|I

43 51 | 2 6 7 8 9 10 11: !
1

Oicmr. Acres.
] 1 Zrmindary tin- ! Maharajah of JeypOie 

rur.cjc-d, raiyati » 
dry land.

Plot 2 Portion of 
the same 
land.

Old K. P. 
Road.

Portion of 
the same 
land.

Arable.017

. Occupier. 
Sodai Maji.

; Ditto ... j Plot 32. Jodai Mila Do. ... rioti Do.i 0‘22 Do.I-I I I
hi,

! 3- Ditto Konjla Milu Do. 4 and 5 Do. ro. 2 Do. ... 0‘6G DO.

Dit'owet ... Do. 6I itto Do. 3, 5 and (5 Do. 3 Do. 0'02 Do.i

! 5. Ditto was!c... Maharaja of Jc-yporc 1 Do. 6 Portion of 
the same 
land.

Do. 3 Plot 4... ,
0’05 Waste.

!
Ditto dry ... Knujla Mllu............;6- OH K. P. 

Road.
DO. Do. 4 Do. 4 and 

portion of 
the same 
land.

Arable.O'OoI

1’17

P. T. MANSFIELD, 
Revenue Commissioncr.
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Balance Sheet o£ the Aska Co-operative Central Bank, Limited, as on 30th June 1939.

6
(3

Capital aod Liabilities. 2FAmount.3 Total. Property and Assets. Amount. Total.§ 5CO SCO

1
3 4 5 6 7 8

Its. a. p. Rs. a. p. R3. a p. Rb. o. p.

Share Capital:—1 1 Land and building—

(o) Authorised—
Book value ... 6,720 2 0R».

(i) Individ-1 al shares IOC X 60 6,000 0 0 Lets depreciation at 6 per cent 
(approximate).

336 2 0

6,354 0 0(ii) Society shares 8,900X60 1,95,000 0 0
Dead stock and furniture and 
Library—

2
2,(0,000 0 0(6) Subscribed—

Book value ... 1,711 0 0(») Individual ahareB 100X60 5.0C0 0 0

Lett Depreciation at 16 per cent 
(approximate).

257 0 0(ii) Society shares 2,761X60 1,38,060 0 0

1,4.3,060 0 6 1,454 0 0(c) Paid up—
Rcservo Fund Investments—3

(») Individual shares 100X50 6,0C0 0 0
(a) In Reserve Fund Deposit 

account with the Madras 
pro\lnclal Co-operative Bank, 
Limited.

14,8:11 1 0
(ii) Society shares

•2,761 X 50=-1,33.050

Lets overdue 23,412 (6) In Government Promissory 
Notes (ia39-4 t) 6 per cent loan. 
(Face value Its. 15,000).

15.563 10 C1,14,638 0 0
30,386 11 C1,19,638 0 0 

32,2', 9 10 02 Reserve Fund
4 Specific Investments:—

Other Funds—8 Bad Debt Reserve—

(0) Bad Debt Fund 06.000 0 0 (t) In Government Promissory 
Notes (1805-3i per cent loans) 
(Face valuj its. 50,000).

48,462 8 0

(6) Building Fund 8,253 0 0

(it) In Government Promissory 
Notes (1947-50 loan ut3J per 
cent) Face value its. IO.Ojj).

10.512 8 0(c) Common Good Fund 274 0 0
68,975 0 0

(d) Dividend Equaii- 
saiiju Fuua.

1,528 12 0
[All pledged to the Imperial Bank 

of India as cover against over­
draft of Rs. 49.800.J

1,05,056 5 0

Cash Credit (overdraft)—4

Other Investmjnts—(i) With tho Madras Provincial 
Co-operaiivo Bank, Ltd. 
(AceoiumouaLioo uiiowed up 
to its. 19,000).

5,051 1 0 5

12,(.00 0 0(i) In 1*20 fully paid up Ordinary 
Snares of the Madras Provin­
cial Co-opcrativo Bank, 
Limited.(ii) With the Imperial Bank of 

India, Berbampur Branch 
(Accommodation allowed up 
to Rs. 49,80u).

44,159 10 0

100 0 0(ii) In 1 0 fully paid up shares of 
South India Co-oporatlvo 
insurance Society, Limited, 
Madras..9,209 11 0

Fixed Deposits:—5
(iti) In shares of the Orissa Provin­

cial Co-operative Bank,
Limited.

300 3 3
(a) From Individuals—

Rs. a. p. 
18,675 0 0Short term 2,500 0 0(it>) in 50 ‘A* Class Shares of the 

Orissa Co-operative Land 
Mortgage Bank, Limited. 15.400 0 01,80,267 6 0Long term

1,98,842 6 0 Land Purchased In Co-operative 
auction sales (at cost).

I.b22 11 (J
(6) From Local Boards— 6

Long term ... 1,11,650 0 0 Investments in Running Societies-:7

(c) Security Doposlts of the Btaff of 
Local Bodies and others— (a) Shortterm—

Ra. a. p. 
2,15,723 0 0

RS.
(i) Overdue1,800Long term

9,195 0 0(ii) Not overdue100Short term
2,24,918 0 0

1,900 0 0
(d) From Societies (Rs. 11/99 Is considered diibtful 

of recovery.)
1,000 0 0Long term •••

(6) Long form—
Rs,Fund Deposits of 68,136 13 C(s) Roservo 

Societies. 2,73,930(i) Overdue

(/) Recurring Deposits 43,302(ii) Notovordue
5,42,150 0 1)3,17,232 0 0

1,650Short toim
(RB. 14,066 is considered doubtful 

of recovery).3,75,654 3 02,676 4,225 0 0Long term

6,56,072 6 0Carried over0.81,837 13 0Carriod over •••
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6
p6 Amount. Total.Prope ty and Assest.3Total.a Amount.Capital and Liabilities. u* ID

a
01

7 8G54321
Its. a. p. 

6,56,072 G 0

Its. ft p.Us. a. P. 
6.81,837 13 0

Its. ft. P.
Brought forward

Brougkout forward

Savings Bank Deposits— Loans due from liquidated Socie­
ties—

(i) Short term (Rs. 3,250 consi­
dered doubtful of recovery).

(ii) Long term (Its. 5,765 consi­
dered doubtful of recovery).

86

11,813 G 0(a) Individuals 32,492 0 0

1,254 3 0(6) Societies ... 12,283 0 013,067 9 0 24,775 0 0

Current Deposits—7
Loan due from individuals—

(1) Long term

(2) Shoitterm

9
5,800 9 0(a) Individuals 4,510 0 0 

1,676 0 02,697 14 0(ftj Societies ... 6,186 0 06.4C8 7 0
Interest receivable 

(a) Over due—

(0 On loans
from _ liquidated 
Socljties.

(ii) Accrued 
overdue 
Bunn big Societies

(iii) Overdue
ltunning Societies.

10
Provident Fund Deposits of Staff... 8,2:0 13 08

RS. a p. 
due 245 15 05.695 14 0Inteiest payable9

10 and 644 4 0 
from

Unpaid divided—

(a; Individuals 39 0 0
from 7,727 10 0

8,617 13 0(ft) Societies ... 217 2 0
256 2 0

(ft) Not overdue—
Rs. a. p.

(i) In loans due 6,929 15 0 
from Running 
Societies,

Outstanding Charges—II
Rs. a. p.

(a) Finance Section- 
Pay ...

(ii) On loans due 23 8 0 
from individuals.

(in) On Investments... 631 7 0
£7 5 0

7,584 14 0 16,202 II 0Pay from Super­
vision \b uud— 
AiimirJUUathc 
Section.

219 0 0

11 Advance recoverable—

(a) Sundry advances due from 
Societies and individuals.

315 8 0246 5 0

(ii) Provident Fund contribution 
cf the Bank.

289 0 0(ft) From the ‘Samabaya’ (defunct).

(c) Agent Sup-rvhor’s establish­
ment recoverable ' from 
Gangapur (Aska) Socio y.

local Co-operative

6 7 0
252 12 0 4 13 0

12 Suspense 675 11 0
77 8 0(rf) FromOther items—13 Unions.
30 0 0(e) From staff for conveyance

(/) From two carpenters for supply 
of furnituie.

(0) From Societies for Buguda ...

Unpaid balance in Lailipadaro 
Union clerk’s pay account. 29 0 08 3 0

Bids payable ...14 1 13 0933 8 0 729 10 0

Profit and less account:—15 32 Saleable For ms * ...

Other Itc ms—

Supervision fund due by societies

211 5 0
13(-) Distributable—

367 5 0
Rs. a. p.

14 Bills receivable...

35 Cash and Rank Balances—

933 8 0Non-di strib u t a b 1 e 7,797 9 0 
brought 

flora
profit
lor ward 
last year’s account.

7,623 6 0 
9 8 0

(1) in hand ...
Add net profit for 6,437 9 0 

the year. --------------- ( -23 m permanent advance14,235 2 0 account.
8 14 0(3) Postage stamps in hand

(4) In current account with the
Bengal Provincial Co­
operative Bank, Ltd., 
Calcutta.

(5) Do. in Bombay Piovincial
Co-operative Banld, Ltd.

(6) ro. in Berbampur Co-opera­
tive Central Bank.

(7) In Savings Bank Deposits
account with Pott Office.

- Less profit not distributable 
being overdue interest. 8,617 13 0 557 10 0

5,617 5 0

(ft) Kon-distributable ... 8,617 13 0
1,338 7 0

8,813 2 0

9,859 2 0
28,210 1 0

Grand Total Grand Total7,23,6S7 14 0 7,33,687 14 0

V> e hereby certify that to the best of our belief and knowledge the above Balance Sheet represents the true position of the Bank as on 3Cth June 1939. 
R. K. DAS,

Accountant.

K. M. PANDA, 
Dlrec'or.

G. PANDA, 
Secretary.

13. IC. RATH, 
President.

lrt 1,1 ? have audited the above Balance Sheet and have obtained aU information and explanations I have required. Subject to my separate audit report, which

} C. S. PATNAIK,

Senior Sub-Assistant Registrar, 
Co-operative Societies.

Camp Asea:

The 11th September 1039.
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Balance she?t of the Berb ampur Co operative Central Bank, Limited, as on 30th June 1939.
CAPITAL AND LIABILITIES.

Property and Assets.

o
Amonnt 

(Inner column,)
«

oParticulars. Amount 
(Outer column.)a a Amount 

(Inner column.) Amount
(Outer column.)Particulars.5 5C/2

CO j
1 2 3 4 5 G 7 8

Rs. a. p.Share Capital 
(a) Authorised—

(i) Individuals 1,000X50 
(it) Socivtics '3.CC0X53

Re.1 a. p. Re. a. p. Bs. a. p.1 Land and buildings—

Book value ...

Less depreciation at 2i per cent 
(approximate).

15,330 9 0 
382 9 050,000 0 0 

1,50.000 0 0 14,948 0 0
2.CO.CCO 0 0

(b) Subscribed—

(i) Individuals

(ii) Societies

2 Furniture and fittings—

Book value

Lese depreciation at 10 per cent 
(approximate).

3,142 5 0 | 
314 5 0 i

764 >’50 14,200 0 0 
67,400 0 01,343 >.50 2,828 0 0

61,000 0 0
(c) Paid up—

(i) Individual 16-;* 50 
(it) Societies 1,348 x 50 67,4 C 

Less not colled ... 14,817

3 Librarj —
Book value

Lets dcpicciatipn at 25 per cent 
(approximate).

14.200 0 0 15 10 0

3 10 G 13 0 0
52,563 . 0 0

60,7e3 0 0

4 Investment of reserved fund—

In tho Madras Trovinciul Co­
operative Bank, Ltd. as deposit 
at 3 per cent.

Beservo fund ...2 18,306 4 0
18 306 4 0

Other funds—

(i) Building fund 
(it) Common good fund 

(tit) Lad Debt Beservo 
(iv) Dividend Equalisation Fund

3

13,204 0 0 
155 0 0

6 Other Invcctments:—

10,149 11 0 (t) In Government Promissory 
notes—

315 3 0
29,623 14 0 96,193 12 0At2$ per cent redeemable in 1947-50 

(Face value 
Ma:ket value

... Rs. 1.00,CC0 

... Bs. 1,03,500).Fixed de;.o^its 
(a) Individuals— 

(t) Long term 
(it) Short tirrn

4

15.6C0 0 0At 5 per cent redeemable in 1540-43 
(Face value 
Market value

1,02,350 0 0 
1,23.600 0 0

... Rs. 15,600 
... Bs. 16,146).

64,475 0 0At 3 rcr cent Government of 
Madras Lean Redeemable in 1952 
(Face value 
Market value ... Rs. 64,471-14-0).

2,55.559 0 0
(6) Local Boards and Munici­

palities—

(i) Long term

(ii) Short teim

... Bs 65,000-0-0

8,087 10 0 
86,500 0 0 
44,987 1 0 0

24,625 0 0At 35 per cent G overnment of India
Lean Redeemable in 1947-50 

... Bs. 25,000 
... Bs. 25,825).

(it) Del enluies of the Madras 
Co opei alive Central Land 
Mortgage BaDk Ltd., (For 
twenty years) at 3 per cent.

(iii) In 50 fully paid up Ordinary 
sbaies of the Madias Provin­
cial Co-opciativo Bank, 
Limited.

(iv) In 60 “A" class shares of 
Rs. 100 each of the Orissa 
Fri-vincial Co operative Land 
Mortgage Bank, Limited, Paid- 
up value at Bs. 50 per share.

(t>) In 20 shares of the Orissa 
l rovincial Co-operative Eank, 
Limited.

2,00.653 12 0
(Face value 
Market value2,70,037 10 0

50,000 0 0Recurring deposit!— 
(i) Long term 

(it) Short term

6

1,621 0 0 
C81 0 0 5,000 0 0

2,805 0 0
Savings Deposit*.—

(а) Individuals

(б) Societies ...

Current Deposit—

(a) Individuals

(b) Local Boards

(c) Affiliated Societies ...

(d) Nou-Afhllatcd Societies 
Security Deposits—

Jail and Excise Departments

Reserve Fund Deposits of Societies

Provident Fund Deposits of staff ...

Interest Payable

Outstanding Charges—

Pay and travelling allowance of 
u Supervisor and his Peon and 
contingent bills.

Undistributed Dividend

Other Items—

(a) Suspense
(5) Bebato payable to Societies ...

Profit and Less Account—

Distributable Net profit for tho year

Less Profit not distributable being 
overdue interest.

6

64,822 10 0 2,500 0 0

23 14 0
G4.846 8 0

7
400 0 054,077 0 0 

1,00,392 7 0 
6,313 10 0 
55,076 12 0

#K

Invesimoi t in PunniDg Societies— 
(a) Long tcim loans—62,15,659 13 0

Rs. a. p.
(i) Net overdue ... 2,58,365 0 08,

725 0 0 
1,05,029 0 0 

6,012 6 0 
7,241 2 0

(ii) Overdue ... 32,660 0 0

(b) Sboit term loans—

(i) Net overdue ... 73,700 0 0

(it) Overdue ... 47,583 0 0

2,91,245 0 09

10

^ 11 
'• 12 1,21,283 0 0 4,12,523 0 0 

8,727 11 0
Cash credit with Running Societies 
Loans due fretn Individuals—

(i) Against fixed deposits 
(ii) Against Provident Fund

61 12 0 7
8

10,615 0 0 
1,168 0 0

159 3 013 I 11,813 0 S 
2,268 0 014

Loans duo fiom Liquidated Societies j

Interest receivable :—
(i) On loans—

Accrued

2,150 1 0 
2,343 4 0

9

10
4,493 5 0

Bs. a. p. 
... 14,455 J2 0

118 4 0 :

15
6,655 7 0 

505 8 0
Accrued and over-

i.UO.
Overdue 294 0 0

6,149 15 0 
505 8 0

63 4 0Overdue from 
liquidated Socioty.

(ii) On Investments

14,961 4 0 
1.456 12 0

Non-Dlstrlbutable Profit16
16,418 0 0

Carried over :7,99,329 4 0Carried over 7,40,732 11 0
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Property and assets.

Capital and liabilities.
*

to* Amount, 
(inner oolumn.) , Amount(outer column.)Amount, 

(outer column.)
□Amount, 

(inner column.)
6 Particulars.

dc Pflrvicuiar8.
5
CjQ

5
S
CG

76 854321

Brought forward 7.46.732 U o7.99,329 4 0Brought forward
■ i

IAdvances recoverable from Societies—

•(i) Miscellaneous
(ii) Cost of Execution ...

{Hi) Supervision cost due from 
Societies.

(it?) Berhampur Devanga Co-opera- 
tivc Society.

11
163 1 0 I-

1,141 13 0

353 1 0

1:5 0 0 l 1
i1.792 15 0>*•

}Advances recoverable from Indi­
viduals.

Saleable stock—
(i) Forms and RogiBtcrs
(ii) Pass Books

Other items—
Security deposit in the Berhampur
Electric Supply Corporation,
Limited,

Cash and Bank Balances—
(i) In hand ...

(ii) Permanent Advance with
Manager.

(iii) In Current Account with the
Imperial Bank of India, 
Berhampur branch (Accom­
modation for over draft 
given up to Rs. 1,11,000.)

(it?) In Cash Credit Accountant 
no. 1, with the Madras 
Provincial Co-operative Bank, 
Limited, (Accomodation for 
overdraft given up- to 
Es. 25,000).

(1?) In Cash Credit Account no. 2 
with the Madras Provincial 
Co-operative Bank, Limited 
(Accomodation for overdraft 
given up to lis. 20,000).

(t?i) In Current Account with the 
Central Bank of India, 
Calcutta.

(t?ii) In Current Account with fcho 
Bombay Provincial Co­
operative Bank, Ltd.

(t?iii) In Postal Savings Bank 
Account.

(uc) In Savings Bank account 
with the Imperial Bank of 
India,

12 322 1 0

V13
1,089 3 0 

31 0 0
1,120 3 014

8 0 0ala

15

11,080 14 0
15 0 0

14,722 13 0

I
I

3,638 -6 0
h

V
16,656 13 0

1,483 8 -0

1,133 13 0

621 4- 0

90 15 0
49,353 6 0

Grand Total 7,99,329 4 0 Grand total 7,99,329 4 0

We hereby certify that to the best of our belief and knowledge the above Balance Sheet represents the true position of the Bank as on 30th June 1939.

E. RAMAMURTL 
Manager.

G. JAGANNADHAM, 
Honorary Secretary,

N. RAMAKEISHNARAO, 
Vice-President.

T. VENKATAKRISHNAIYA. 
President.

available to the share-holders Urn'S opinion that the^aboveBalance^hoet is ^m^Jry^rawu^n Sf 50 .I?yBeparato au<*itnote, which should be mado
a3.irs aborting to the best of my ioformafca and of the Bank aD<J Ti6w of the ststo 01

O. s. PATNAIK,
^ub-Assistant Registrar of Co-operative Societies, 

8-8-1939.

/Vr*
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